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been  p a id  Rs. 78.05 c ro res as com 
pen sa tion  w h ich  includes an  e lem en t 
o f reh ab ilita tio n  g ra n t if  Rs. 32.38 
c ro res as adm issib le  u n d e r  R u l*  94.

(b ) Rs. 32*38 crores up to  th e  end  
o f F e b ru a ry , 1058. T h is am o u n t in 
cludes p ay m en t by  c a s h /b y  p u rchase  
o f p ro p e r ty /a n d  by ad ju s tm e n t of 
pu b lic  dues.

(c) Yes, on ly  persons e n title d  u n d e r 
R u le  94 a n d  96.

Shiva Rao Committee
*1841. Shaikh Mohammad Akbox:

W ill th e  M in ister of Labour and 
Employment be p leased  to  sta te :

(a ) w h e th e r  i t  w as one of th e  r e 
com m endations o f th e  Sh iva  R ao Com 
m ittee  th a t  e v e ry  S ta te  a f te r  d e ce n tra 
lisa tion  of th e  E m ploym en t E xchanges 
h a d  to  confirm  60 p e r  cent, of th e  
staff tra n s fe rre d  to  th em  from  th e  
C en tre ; an d

(b ) if  so, w h e th e r  th e  P u n ja b  G ov
e rn m e n t h av e  com plied  w ith  th e  above 
recom m endation?

The Deputy M inister of Labonr 
(Shri Abid A ll): (a) No.

(b ) Does n o t arise.

Rehabilitation Grants

*1849. Pandit Thakar Das Bhargava:
W ill th e  M in ister of Rehabilitation 
and M inority Affairs be p leased  to  
s ta te  w h e th e r  an y  re h ab ilita tio n  
g ra n ts  o r a n y  com pensation  in  lie u  of 
th ese  g ra n ts  h av e  been  p a id  to  p e r 
sons e n title d  to  th em  a p a r t  fro m  
persons e n title d  to  such g ra n ts  u n d e r 
ru le  96 of th e  D isp laced  P ersons 
C om pensation  a n d  R eh ab ilita tio n  
R ules, 1955?

The Deputy M inister of R ehabili
tation (Shri P. S. Naskar): E v ery
p erson  h av in g  a  verified  c la im  of less 
th a n  Rs. 50,000 is e n tit le d  to  a r e 
h a b ilita tio n  g ra n ts  u n d e r R u le  94 in  
accordance w ith  th e  scale la id  dow n 
in  th e  ru les . U pto  28th F e b ru a ry , 
1958, 2,89,479 persons h a v e  b een  p a id  
Rs. 78.50 c ro res as com pensation

w h ich  includes a n  e lem en t of reh ab ili-  
ta tio n  g ra n ts  o f Rs. 32.88 crores.
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